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Dismantling ot Railway Line at Kosl 
Project

278t {Shri Prlya GupU; 
Shri Yogfndra Jha:

W ill the Minister of Irrijratlon and 
Power be pleased to state:

(a ) whether it is a fact that G ov­
ernment propose to dismantle the 
present railway ling constructed for 
the Kosi River P*rojeCt after the com­
pletion of the Kosi Project; and

(b ) what steps have been taken to 
provide alternative work to the wor­
kers thrown out of employment’

The Minister of SUte in the Minis­
try of Irrigation and Power (Shri 
Alagesan): (a ) The Kosi Project Rail­
ways w ill be required for the eon- 
struction work till 1964, The question 
of utilising tho railw.iy track there­
after by converting it from narrow to 
meter gauge is under examination of 
the Railway Board.

(b ) Docs not arise at present.

C A LLING  ATTENTIO N  TO M ATTER 
OF URGENT PUBLIC  

IM PORTANCE 
F ihe in  T own H all, Delhi

12 hrs.

Shri Warior (T rich u r): Under rule
197. I beg to call the attention of 
the Minister of Home Affairs to the 
follow ing matter of urgent public im- 
portanced and I request that he may 
make a statement thereon:

"Thousands of Delhi Corpora­
tion files were destroyed by fire 
which broke out on Wednesday, 
June 6, 19e2."

The Mini$t«r of State in the Minis­
try of Home Affairs tSbri Datar);
Yesterday at about 6-10 P.M. two en­
closures with wooden partitions and 
three wooden tables situated in the




